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R.K.Rawat, 
S/o Sh. Rai Kumar Rawat. 
Addi t tonal Registrar,  

Railwa>' Claims TiiburiaL 
Principal Bench, 
13/15, Mall Road, 
Delhi--liD 054 

Applicant 
(By Advocate 	Shri G.DBhandari) 

Vera us 

Union of India 
through 
The General Manager, 
Northern Rat (way, 
Headquarters Office, 
Baroda House, 
New Delhi. 

rheGer-iet'al Manager. 
C .0. R . E. 
Nawab Vusuf Road, 
Civil Lines. 
Al lahabad. 

The Chief Project Manager. 
Ra i I way E I ec t r f ca t on, 
Ambata Cantt.. 

Respondents 

(By Advocate 	Shri Rajinder Khatter) 

This application under section 19 of the 

Adm n at ra t i ye Fr buna I s Act, 1985 has been ft I ed by 

the applicant claiming the fol lowing rel iefs:- 

	

I ) 	declare that non-payment of 	the 
Composite Transfer Grant to the 
appl icant 	is in violation of the Rules 
and 	the pol ic)' directions and 	turthet 
direct that the respondents to pay the 
same most expeditiously with 24% pa. 
interest. 	Further directions to pays 
the salary trom 9.3.2002 to 13.4,2002 
may kindly be giver. 

ii ) any other 	relief deemed fit 	and 
proper may also be given in the interest 
of justice.' 
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The 	learned counsel of the applicant at 	the 

time of hearing orally submitted that so far as 	the 

direction to pay from 9,3.2002 to 13.4.2002 is 

concerned, 	the same is not pressed. 	[herefore, 	the 

only grievance in this OA is in regard to nor -payment 

of 	the Composite iransfer Grant. 	It is stated by the 

applicant that by an order,  dated 14.2.2002 

(Annnexure--Al ) , 	the applicant was transferred from 

Moradabad to Ambala Canit. 	The applicant submitted 

representation on 7.10.2002 (Annexure--A7) that he 

assumed the duties at the place of post iiig at Ambala 

Cant t and he was not paid the composite transfer grant 

5 	 equal 	to one month basic par. The claim has - beer,  

rejected. 	Therefore, this OA has been filed claiming 

the rel iefs as stated earl iei 

The respondents have opposed this OA on 

several 	grounds. 	The preliminary objection raised b 

the respondents is that this Tribunal has no 

territorial jurisdiction to entertain this applicatiori 

b 	as 	the 	jurisdiction 	fal Is 	either within 	Ambala 

Division or Moradabad. 	It is also stated that this OA 

filed on 5.3.2002 is premature. 	The learned counsel 

of 	the respondents further stated that the appl icarit 

was 	not entitled f o r composite transfer grant. 	He 

referred to the communication dated 24.10.2002 

(Annexure-134) wherein the applicant has been informed 

that as per his declaration dated 18.3.2002. the new 

place of his residence was Railway Officers Rest 

House. Ambala but on perusal it was found that no such 

Officers Rest House was allotted to the applicant. He 



referred to the terms and conditions for grant of 

composite transfer grant wherein it has been stated 

that it wi H be subject to the foHowing condition:- 

1. Composite Transfer Grant will not be 
admissible 	if there is no change in the 
residence of the Railway servant, as a 
resu It at transfer 

According to the respondents' learned counsel 

the appl cant was required to submit documentary proof 

it) support of his case but no proof has been 

subm t ted. 

rhe 	learned counsel of the appl icant has 

	

14 	 stated that 	the address given in the OA is of Delhi 

and, 	there fore , 	t h I s 	1 r i buna I has 	j ur i sd i c t ion 	i n 

respect of the applicant. 	He has also stated that the 

entire record of the Officers Rest House was called 

for 	to examine whether the appi icant ever resided 	in 

the same or not. 

The contentions of the learned counsel of the 

	

- 	 parties have been considered and the material on 

record has been looked into. 

 Without 	going 	into 	the 	preliminary 	objection 

raised by 	the 	respondents, 	it 	can be 	safely 	stated 

that 	the appl 	cant 	has been making claim and has 	filed 

this 	OA without 	due consideration and care. 	Neither 

in 	the facts 	of 	the 	case 	not, 	in 	the 	I ist 	of 	dates. 

there is any mention how 	the person posted at 	Ambala 

could suddenly 	become 	'Additional 	Registrar. 	Railway 

Claims Fribunal. 	Principal 	Bench, 	13/1 5, 	Mali 	Road, 

Delhi. However, 	this may 	not 	prejudice 	the claim of 
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the applicant provided he was eligible for Composite 

Transfer Grant . 	From the material, 	avai able on 

record, it is seen that as per the appl cant's 

dec I arat ion dated 1 .3 2002 	1Annexur'e--R1 ) his 	new 

residential 	address was 'Railwa) Officers Rest House. 

Ambala Cantt. 	ihis declaration was for claim of 	the 

composite transfer grant. The respondents have 

subrri tted the report of the Senior Personnel Officer. 

Rai (way Ambala Cantt. 	(Annexure--133) that no such 

Officers Rest House at Ambala Cantt. was allotted to 

the applicant. 	Not only this. the Chief Project 

Officer, Railway, Ambala Cantt. 	videhis letter'dated 

.24.10.2002 (Annexure-R4) has clearl). mentioned that 

the 	appl iant had made a wrong declaration for,  claim 

of the composite transfer grant. He further mentioned 

i n the letter that after,  receipt of the reply of 	the 

office letter dated 18.3.2002 further action in the 

matter wi I I be taken. 	Ihe applicant has not Vi led an 

rejoinder, 	therefore, 	the claims of the applicant 

made in this OA have gone uncontested. 

8. 	On the facts of this case and for the reasons 

mentioned here-'in-before. this OA is dismissed without 

any 	order as to costs. However, this order wi I I 	not 

preclude the respondents from making payment of 

composite transfer grant to the applicant it he 

furnishes evidence to the satisfaction of the 

respondents that he was allotted and stayed at Rai Iwa>' 

Officers Rest House. 
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(RJIL WA1YAY) 
AIISTRATIfE It8tER 
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